
t\u. z J/ J/zu ro l\c{r\
Goverrrrnent of lndia

lvlinistr,v of Power

Shram Shakti Bhavan, Rafj l\4arg.

New Delhi-1 10001. Novenrber 4, 2A19
To

Registrar General,
All High Courts.

Subject : Filling up the post of lvlember (Law) in CERC

Sir,

The Central Electricity Regulatory Commissjon (CERC) had been set up by the
Government of lndia at New Deihi under the provisions of the Electricity Regulatory
con-rmrssions Act, 1998 and is deemed to be constitutecl under the corresponding
provisions of the Electricity Act, 2003 which has repealed the Electricity Regulatory
commission Act, 1998. The commission consists of the chairperson and three other
IVlembers (and also
Commissron). One p

Chairperson,
ost of lv]embe

Central Electricity Authority as ex-officro lvlember of the
r, CERC became vacant on 09.10.2018.

2 A vacancy circular No.2513/2018-R&R dated 3.10.2019 (copy enclosed) has been
pub ished in the Employrxent News dated october 19 - 25, 2o1g and at the websites of
IV in istry of power (weblink

.i 1i./s i tcs./cle lirLr l t/1l les,/u'eb lblntr'noli cesl|illins uD thc Dh t1 ;rs :,',/ltitlt crr,]l i tr. ll,o \ ost o1' Nlember 9i,2 E

l-ru'l,i,l9 ClllliC' l and that of DoPT i.e. www.d OV n Last date for receipt of

3. As per the direction of Hon'ble Supreme Court in its judgement dated 12.4.2a18 in
civil Appeal No. 14697 of 2015 - state of Gujaral & others vs. Utility Users' welfare
Associatron & Others, the qualification for Uember (Law) in CERC would be.

"a person, who ts, ar has t:een holding a judiciat off ice or is a persotl possesslng
. professiottal qttalificatior-ts wllh sabslar tial experience in the practice of law, who

has the requisite qualifications lo have been appointed as a Judge of the High court
or a District Judge."

This has aiso been mentioned in the vacancy circular dated 3.i0.2019.

applications is 14.1 1.2019.

4. I shall be grateful if you .could kindly give vide circulation to the vacancy circular
anrong the p rospective/elig ible candidates.

Yours faithfully,

Encl: as above il-'i'c
(D. Chattopadhyay)

Under Secretary to the Govt of India
Telefax 011-23730265

RAJASTHAN HIGH COU JODHPUR

No./RSJ/Estt.A(ii)/10/2019/ \o\03 Dare : 9.6. 11.2019
Copy forwarded to following for information and necessary act]on:-

Hon'bte sitting Judges of RHC, Jodhpur through their PS.
Registrar (Admn. ), RHCB, Jaipur wjth the request to crrculate it
amongst at[ the Hon'ble Judges sitting at RHCB, Jaipur through
their P.S.

Hon'bte Judges who have retrred in January'2017 and thereafter.
Att the Judicia[ Officers including officers posted on deputation in
various district / Regist ry in District Judge Cadre, who are going to
retire on or before 31 .10.7020.
Computer Cett, RHC, Jodhpur to upload it on website of Rajasthan
High Court and E-mait to retired Hon'ble Judges.
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Telefax 2373 0265



r ': _' .-:r , .':

l\i;t -- L ili .\l)irIi(.t]']l

Fcri_h e i-'s i\la nt e

,'r" Pres3ni post irelci (siirce......,.);

'':- Date o1'Birih of Applicant (DI)/p1lvi/)/ii'1),) :

)'. Age of Applicant on cjate of Vacancy: ...\,eaTS

B. Correspondence Ad c,ress :

9. llrone NL,mbei

i0. Mobi,^ N u,n ber-

11.Erna'l ID

Montirs....... . Da ys

I 2. Edt-icatiorra I Q ua lification(s) [ in Teverse clr ronoloq ical orcJer-l

Sl No SubjecVspecialization

institLltion
quivalent

Na nre of
University/

Deg ree Year of passing
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ny other relevarlt facts flie Appiicant,ray rike to share (rinritecl to 500 words)

- copies of cerlificates and ACRs/ApARs shourd not be encrosed at this stage
i\lUIe

lleclat,-aiiojj

2

Place

L . . .. .. .. . ... . hereby decrare that r do not have any financiar or other interest, wlrich is
likely to affect pre.iLidicially nry functron as lvlember, CERC, in the event of my selection.

Nanre

I rl l

I

l

I

The information furnished above is correct is to the best of my krowredge and berief and
nothing has been suppressed. r understand that in the event of my selectron, if it is found ata later stage that any informatio. fLrrnrshed above is false or misrepresented, or any
information or fact is suppressed, nty selection is liable to be cancelled.

Date

Signature:




